WWW.FINANCIALEXPRESS.COM

FE SUNDAY

rm No. URG-2
Advertisement giving notice aboul reqistration under
EaLLL&LEﬂaanLEILuI_ﬂlLE;J

Enmﬁanies I.i.uthurlsed mnmlsler] Rules, ECIHI

1. Nedice Is hereby givean that in pursuance of sub-section (2) of section 366 of the
Companses Act, 2013, an application is proposed to be made after fifteen days
hereof but bedore the expiry of thirty days heresnafler to the Ragistrar at Central
Reqgistration Centre (CRC), Indian Institute of Corporate Affairs (HCA), Plot No. 6
7, 8, Sector 5, IMT Manesar, District Gurgaon (Haryana), PIN Code - 122050 that
Mz U, K. AROMATICS & CHEMICALS, a partmership firm may be registered under
Part | of Chapier XX of the Companies Act, 2013, as a private company limited
by sharas.

2. The principal objects of the company are as folows:

TO CARRY ON THE BUSINESS OF MANUFACTURING & DEALING OF AROMATIC
CHEMICALS, FLAVOURS, PERFUMERY COMPOUNDS, ESSENTIAL OILS ETC.

3. A copy of the draft Memorandum and Articles of Association of the proposed
Company may be inspected at the office at 'Flat No. 8, 3rd Floor, Temple View, T. \
Chidarnbaran Marg, Sion (East), Mumbai - 400022, Maharashtra, India”.

4, Notice s hereby given that any person objecting tothis application may communicate
their objection in writing to the Registrar, Central Registration Centre (CRC), Indian
Institute of Corporate Affairs (IIGA), Plot No. B, 7, 8, Sector 5, IMT Manesar, District
Gurgaon (Haryana), PIN Code - 122050, within Twenty-One days from the date of
publication of this notice, with a copy 1o the company at ils regestered office.

CLASSIFIEDS

1! \

WESTERN RAILWAY

ELECTRICAL WORK
5r. Divizsional Electrical Engineer
(Sub), Western Railway, Mumbai
Central inviles E-tender to the following
electrical work: Tender Mo : WR-
MMCTOESUB-(ESPT)/4/2021. Name
of the work : Excavation of cable
trench, laying of cables, making of
Jointing pitz refilling & leveling of land
between Churchgate - Virar section .
Estimated cost of work : Rs
818807 50 EMD : Nil. Date & time of
submission ; Mot later than 15.00 Hrs
of 30.07 2021 in the preascribad
manner. Date and time of opening .
The tender will be opened at the office
of Sr. Divisional Elecirical Engineer
(Sub), Western Railway, Mumbai
Ceantral | Mumbai - 400 008 on date of
J0.07.2021 an 1500 Hrs. Website
particulars : The lander can be viewead
and submitted through website
wwwireps.gov.in 0229

Like us on : [ facebook comMWestemBly

SHARES & STAKES

WE BUYING: Listed/
Unlisted All Company
Demat/ Physical
Shares. (IEPF/
Objection/ Pending /
Duplicate/ Transfer
Services Provided..)
“Investment House”-
8291225710, 9619315362.

0070743727-2

acceptance of advertising copy,
it is not possible to verify its
contents. The Indian Express
(P.) Limited cannot be held
responsible for such contents,
nor for any loss or damage
incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers make
necessary inquiries before
sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Sdy- Sdy-

Shabd K. Mehta Apoorva 5. Mehta

Date; this 4" day of July, 2021 Applicant Applicant

Imdustrial Estate Bharuch Branch i zifw agtor
Hiotel Skyline Building, Old N. H. Mo, &, '

Bharuch-3H2002 Ph. - D@G42-245081, 248666 E_M

Ermnad : mdbroc®bankofbareda com H o | i

POSSESSION NOTICE (For Immovable Property Only)

Whereas The undarsignad Bairg tha authorized olficar of the BANK OF BABDDA undes iha
Sacuritisation and Reconstruction of Financial Assets and Enforcement of Secuity Interest Act,
2002 ¢ 54 of 2002) and inexercise of powers conferred under Section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 27.04.2021
calling upen the borrower Mr Vipul Jzirambhai Parmar & Mrs. Pushpaben Vipulchandra
Parmar o repay the amount mentioned in the notice befng Rs.2,40,887.66/ + unapplied
Interest + other charges within &0 days from-the date of receipt of the said notice

The borrower and quarantors having failed to repay tha amount, natice is heraby given o
fha barrawars, guarantors and the pullic in general that tha undersigned has taken possession
al the propar iy dascribad herein balow n axencise af powers conlesrad an Rim/'har undar Sub
Section (4) of zacicn 13 of ke Act read with rale 2 af the Security IMerest Enforcemant Rules
2002, onthiz 287 of June 2021

The borrower's attention |s invited to provisions of sub-gection (8) of section 13 of the Act,
inrespect oftime available, to redeem the secured assets.

The barmower/guarantoes in particular and the public in general is hereby cautioned not to
deal with the property and any gaalings with the propesty will be subject tothe charge of the Bank
of Bargda, Industrial Estete Bharuch branch, Bharuch for an amount of Rs.2,40,887.66/-
(Rupees Twa lakh forfy thowsand eight handred eighty seven rupees and sixty six paisa only )
+ unapplied Interest + ather charges

Description of Immovable Properties
House/Flat/Land bearing survey Mo 11,12,18 1o 25,55 &56 paikee located at the property
bearing tenerment Mo 2422 adm 23,51 Sq.mirs and construction theresn made owt on the land
of RS Mo 11,1219 tp 25-55456 Pakl situated at =im of kanbivaga Bharuch Gujaeat in the name
of Mr Vipul Parmar. Boundaries are ; Easl ; open space, West : Road, Morth : Adj Tenemant
Mo.2423, Soulh: Road

Date : 28/06,/2021
Place ; Bharuch

Authorised Officer
BANK OF BARODA

POSSESSION NOTICE

PUBLIC NOTICE

This is to inform to public at large that Shri Dadasahch Manohar Yewale, Age
50 years, Occupation Agrculture, Residing at Malthan. Tuluku Daund, District
Pune 413801 (Proposed Mortgagor) for securing the loan limits availed by
M's. Rajghad Agro Private Limited, a private imited company registerad under
the Companies Act. 1956 having its registered office al - Survey No. 5. House
Mo. 994, Keshas Nagar, Mundhwa, Near Vitbhatl, Pune (Borrower) have
assured and offered that Shn. Dadasahch Manohar Yewala is the absolute
cwner of the non agricultural property more paricularly described in the
schedule hereunder written. The said mortgagor has represented that his title
deed i.e, Sale Deed dated 12.04.1960 registered at Serial Mo, 7531960 at the
Sub-ragistrar Office at Daund along with registration receipt and index Il in his
favor which was under his custody is lostinot found inspite of reasonable
searchas, The said propery is assured to be clean clear and unencumbered
and the said owner intends to execute registered morigage to secure loan
sanctioned fo the borrower in by Punjab and Sind Bank Shivaji Nagar Branch
Pune to Borrower Company. By this notice, the public at large, any of the
concerned having any claim, right, tithe, interest in any manner of whatsoever
nature against in the said property or upon the afore stated sale deed should
raise their claims within 15 days of this notice with the documentary proof and
evidence with the undersigned, failing which it shall be presumed that nobody
i5 having any claim & if any. is there the same is willingly relinquished by the
cancemed & my client Punjab and Sind Bank would complete the proposed
registered mortgage & no claim or complaint of anybody would be
maintainable thereafter.

Hence this Public Notice.

All that piece and parcel of Non Agricultural Land bearing Gat Mo. 459 portion
admeasuring 00 H 85 R out of total land admeasuring 02 H 55 R of Village -
Malthan Taluka - Daund. District - Pune admeasuring within the limits of
Registration District Pune and Registration Sub District - Sub Registrar Daund
and is bounded as under:

On or towards East - By Gat No.414. West - By Gat No. 459{P). South -
By Daund Malthan Road. North - By Gat No. 458,

Place : Pune
Dated : 29.06.2021

Adv. Vijay V. Chandavale

Office No. 207, Second Floor. Panna Chambers.

Shivaji Road, Swargate, Pune 411042,

Mobile - 9422317148 Email : advvijavchandavale@gmail.com

Amroli Branch (E-Andhra) : Plot Mo, 134-135, Jeevamjoyot Society,
Opp. Mahavir Heights, Nr. Harniom Society, New Kosad Road, Amroli-394107
Phone : (261-2495900 * Email - bm2 304 candhrabank, co.in

[Rule-8(1]] (For Immovable Propery)

Whereas, the undarsigned being the Authonzad Officer of the Union Bank of India, Amroli
Branch |E-Andhra), under the Secuntwation and Reconstruction of Financisl Assats and
Enforcement of Security Interest (Act), 2002 (54 of 2002) and in exercise of powers
conferred under section 1312} read with rule 3 of the Sacurity Interest (Enforcement)
Rules, 2002 1ssued a demand notica dated 12.04. 2021 undar section 13 (2) of tha said act
calling upon the Borrower/Guarantor®lortgagor Mr. Om Prakash, Mrs. Malati Om
Prakash Dubey, Mr. Satishkumar Gujjar to repay the amount mentioned in the notice
baing Rs. 12,74,627.88 {Rupees Twelve Lacs Seventy Four Thousand Six Hundred
Twenty Saven & Eighty Eight Paisa only) with interest thereon & expensas within B0
days from the date of receipt of the seid notice.

The Borrower/Guarantos’ Morigager having failed (o repay the amount, notice is
hareby given to the Bomower/Guarantor’ Mortgagor and the public in ganeral that the
undersignad has taken Physical possession of the property described hergin baloe in
exercise of powvers conferred on him under sub-section (4] of section 13 of the Act read
with ruba B of the Secunty Interest Enforcament Rules, 2002 on this the 15t day of July, 2021,

The Borrower! Guarantor’ Marigagor in partscular and the public in general is heraby
cauti oned not to deal with the property and any dealings with the property will be subject to
tha charga of the Union Bank of India, Amroli Branch {E-Andhraj for an amount of Rs.
12,74,627.88 (Rupees Twelve Lacs Seventy Four Thowsand Six Hundred Terenty
Seven & Eighty Eight Paisa anly] as on 31.03.2021 in the said accownt together with cost
and interast a5 aforesaid.

The borrower's/guarantor's/moertgagors attention is imated to provisions of sub
section (8] of Section 13 of the Act, m respact of time avadlabla, to radeem the secured
assets

DESCRIPTION OF IMMOVABLE PROPERTY

All piece and parcel of the immaovable property bearing at plot No, 341, Adm.
55.92 5q. mts and open space adm. 4.36 5q. mts with proportionate undivided
inchoate share of road and COP land, in Mahadev Residency-2, with all
appurtenances pertaining there to, standing on land beanng R.S. No. 256/3,
256/2, and 360, Block No.182 lying, being & situated at Village-Tatithaiya, Tal.
Palzana, Sub Dist. Palsana, Dist. Surat.

Sd~
Date @ 01.07.2021 Auithorized OTfcer,
Place ;: Surat Union Bank of India

Dlogcl Gls 201ls eloszn
=1 S T =R=2=n
Central Bank of India
Dasturwad Branch : Nr. Tata English School, Dasturwad, Navsari.
Phone : 02637-257054
POSSESSION NOTICE

THE SECURITY INTEREST ENFORCEMENT RULES, 2002
{ Far immovable property)

{Rule 8(1)}
Whereas,

The undersigned being the Authorized Officer of Central Bank of India,
Dasturwad Branch, Navsari Under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 {54 of 2002) and in exarcisa of
powers conferred under section 13012} read with rele 3 of the Secunty Interest
{Enforcement] Rules, 2002 issued & demand notice dated 29.01.2020 calling upon the
Borrower/guarantor, Mr, Ramanjibhai Devendrabhai Jha |Borrower), Mrs
Kaminidevi Ramanji Jha {Co-Borrower) to repay the amount mentionad in the notice
haing Rs. 4,04,805/- | Rs. Four Lacs Four Thousand Eight Hundred Five Only) as an
28.01.2020 + Further interest and other expenses within 60 days from the date of
raceipt of the said notice.

The Bormower/Guarantor having failed to repay the amount, notice 15 hereby
given to the borrawar/Guarantor and the public in general that the undersigned has
taken Physical Possession of the property described herein below in exercise of
powers conferred on him under section 13(4) of the said [Act] read with rule 8 & 9 of
the sard Rules on this 30th day of June of the year 2021,

Tha Barrower/ Guarantor in particular and the public in genaral are horaby
cautioned not to deal with the property and any dealings with the property will be
subjact 1o the charge of the Central Bank of India, Dasturwad Branch, Navsari. For
an amount Rs. 4,04,805/- ( Rs. Four Lacs Four Thousand Eight Hundred Five Only)
ason 28.01.2020 and further interest & Expenses thereon.

The horrower's attention is mvited to provisions of sub section (8) of section 13
of the Act, in respect of time availabie, to redeem the securad assals

DESCRIPTION OF THE IMMOVABLE PROPERTY
All the piece or parcel of immovable Property bearing Village Vijalpore Khata
MNo. 2839, Revenue Survey Mo. 117/2 paiki Non Agriculture house Mo
109/Paikiz admeasuring 270 sq. feet, i.e. 25.09 sq. mirs along with
construction there upon bearing Vijalpore Municipal ward Mo. 12, House MNo.
387/0, situated at "Jayshakt Nagar”, Vijalpore, Taluka-Jalalpore, Dist. Navsari.

Bounded :
* Eastby : PlotNo. 69 paiki Z
* Northby : PlotNo. 110

Date : 30.06.2021
Place : Mavsari

* West by
* South by

Plot No, 109 paiki 1
Plot Mo, 108 paiki 2 Sd/-

Authorised Officer,
Central Bank of India

financialexp.epapr.in

afaera do

1] union Bank

o B

Ghod Dod Road Branch (E-Andhra Bank) : UG-10-12,
Sarela Shopping Centre, Ghod Ded Road, Surat-295007.
Phone; 0261-2669100. Email; bm2E628@unionbankofindia.com

POSSESSION NOTICE
[Rule-8(1)] {For Immovable Property)

Whereas, the undessigned being the Authoreed Officar of the Union Bank of India, (E-
Andhra Bank} Ghod Dod Road Branch, under the Secuntization and Haconstruction of
Financial Assats and Enforcemant of Security Interest |Act], 2002 (54 of 2002 and in
exercisa of prwers conferred inder section 1312} read waith rula 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 02.04.2021 under section 13 (2)
of the said act calling upan the Bormower GuarantosMorigagaor Mr. Mivani Ganeshishai B,
(Borrower & Mortgagor], Mrs. Miyani Shobhaben Ganeshbhai [Co-Borrower) & Mr.
Avaiya Savjibhai 5. |Co-Obligant] to repay the amount mentionad in the notica being Rs.
17,088,158 60 [Rupesas Saventean Lacs Eight Thousand One Hundred Fifty eight & Sixty
Paisa only) with interest thereon & expenses within 60 days from the date of raceipt of tha
said notice,

The Borrowser/Guarantor’ Mortgagor having failed to repay the amount, notice &5
heraby grvan ta the BorrowenGuearantor Bortgagor and the public in penaral that tha
undarsigned hes teken possession of the property described harein below in exercise of
posvers canfemrad an him wnder sub-saction (4) of saction 13 of the Act read with nla 8 of
the Security Interest Enfercement Rules, 2002 on this the 1st day of July, 2021.

The Borrawer! Guarantor’ Mertgagor in particutar and the public in ganesal is hereby
cauti oned mot to deal with the praperty and amy dealings with the proparty will ke subjact fo
the charge of the Union Bank of India, (E-Andhra Bank] Ghod Dod Road Branch for an
amount of Rs. 17,08,158.60 (Rupees Seventeen Lacs Eight Thousand One Hundred
Fifty sight & Sixty Paisa only] as on 02.04.2021 in the said account togetharwith cost and
interest as eforesaid.

The bormower s'guarantor's/mortgagor's attention 55 invited to provisions of sub-
saction (8} of Section 13 of the Act, in respect of tma available, to redeem the securad
BE5els,

DESCRIPTION OF IMMOVAELE PROPERTY

All piece and parcel of property bearing at plot No. 66, admeasuring 40.15 sq.
mtr equivalent to 48 sq. yards together with undivided proportionate share in
road and COP admeasuring 29.36 5. mts at "Raj Nandani Vibhag-3" situated on
the land bearing block No. 116 (Revenue Survey No. 95/4) admeasuring
11736.00 sq.mtrs of Village-Umra, Sub Dist. Olpad, District-Surat stand in the
name of Ganeshbhai Becharbhai Miyani,

W gRRr

Bounded by : =East : Plot No. 67  +Woest : Plot No. 65
*North : Plot Mo. 49 =5outh : Society Internal Road
Sd/-
Date : 01.07.2021 Authorised Officer,
Place ; Surat Union Bank of India

Bahen Branch : Shop No. 3, 4, 5, Avadh Shopping Complex,
Mr. Avadh Lake City. Baben Bardoli, Gujarat-334601. Phone : 02622-222267

POSSESSION NOTICE
[IRule-8{1]] {For Immovable Property)
Whereas, the undersigned baing the Authanzed Officer of the Union Bank of India, Baben
Branch, under the Securitization and Reconstruction of Finencial Assets and Enforcement
of Security nterest JAct), 2002 (54 of 2002] and in exercisa of powers conferred under
saction 13012} read wrth rula 3 of the Sacurity Interast [Enforcement| Rules, 2002 issued a
demand notice dated 13.04.2021 under secticn 13 (2] of the said act calling upon the
Borrower GuarantosSortgagor Mr. Kishorkumar Punjabhai Katariya {Borroweer), Mrs.
Meetaben Kishorbhai Katariya (Co-borrower), Baldaniya Manubhai Ukabhai [Co-
Obligant) 1o repay the amount mentioned m the notice being Rs. 26,00,E94.51 (Rupees
Twrenty Six Lacs Eight Hundred Minety four & Fifty One Paisa only) with interest
thereon & expenses within 60 days from the date of receipt of the said notice,

The BorrowenGuarantor’ Mortgagaor having failed to repey the amaunt, notice is
heraby grven 1o the BorrowerGuarantor’ Mortgagor and the pubbc in general that the
undarsigned has takan Symbolic pessession of the property described harein bebaw in
exercise of powers conferred on hiny under sub-section {4} of section 13 of the Act read
wirth rule 8 of the Securty Interest Enforcement Rules, 2002 on thes the 15t day of July, 2021,

The Borroweer! Guarantor’ BMostgagar in particukar and the public in general is heseby
cauti onad mot to deal with the praperty and any dealings with the praparty wall ha subjectto
the charge of the Union Bank of India, Baben Branch for an amount of 5. 26,00,894.51
|Rupees Twenty 5ix Lacs Eight Hundred Ninety four & Fifty One Paisa onlylas on
02.04.2027 in the zaid account together with cost and interest as aforesaid.

The bomowers/quarantor's/mortgagor's attention is invited to provisions of sub-
saction (8} of Section 13 of the Act, in respect of tme available, to redeem the securad
A5 5ELS,

DESCRIPTION OF IMMOVABLE PROPERTY

All piece and parcel of Plot Mo. 98, admeasuring area 104.44 sq. yards i.e
eguivalent to B7.32 sq. mirs including land of margin and as per K.J.P. Block Mo.
54,98, admeasuring 72.31 sq. meters along with undivided proportionate share
admeasuringd 2.82 sq. mtrs in the common roads and COP of society Known as
“Shiv Vatika Row House”, Situated on the land bearing Revenue survey MNo. 60,
Block MNo. 54, Moje Village- Mankana, Taluka-Kamre), Dist-Surat-334325,
[Gujarat) in the name of Kishorbhai Punjabhai Katariya.

Bounded by :
*North : Adj. Society Internal Road

«South : Adj. Common Open Plot

*East : Adj. Plot No. 99 *West : Adj. Society Internal Road

S
Date : O1.07.2021 furthorised Officer,
Place : Surat Union Bank of india

OFFICE OF THE RECOVERY OFFICER - I/ll
DEBTS RECOVERY TRIBUNAL PUNE

Unit Mo. 307 to 310, 3rd Floor,
Kakade Biz lcon Bullding, Shivajl Nagar, Pune-311005

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKREUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961

RCHM/2021 02072021
INDIAM OVERSEAS BANK,

Versus
MILLENIUM MOBILITY PVT. LTD.
(CH1) Indian Overseas Bank, Central Office at Y53, Anna Salai, Chennai-
&00 002 and a Branch office amongst other Places at Pune City (Main) Branch,
Fune, Maharashtra
To,
(CD B) Mr. Subash Joshi, Add : A-2/502, Aditya Sahgun, Bavdhan, Puna-
411021,

(GO 7) Mrs. Tammana Sachin (Naik) Joshi, Add : E-601, West End Village,
Right Bhusarn Colony, Pawd Road, Kothnud, Pune-411038.

(CD 8) Mr. Sachin Ashok Joshi, Add : E-601, West End Village, Right
Bhusan Colony, Paud Road, Kothrud, Pune-411038

(Cd12) M/s. Dwimeedh Associates (Proprietary Concern Through its
Propriator Mr. Sachin Joshi), Add : E-B01, West End Village, Right
Bhusar Colony, Paud Road, Kothrud, Pune-411038.

Thiz iz to notify that as per the Recovery Certificate issued in pursance of

orders passed by the Presiding Officer. DEBTS RECOVERY TRIBLINAL

FUNE in OA397T12014 an amount of s, 16,5497 ,562.00 (Rupees Eighteen

Crores Fiffy Four Lakhs Ninety Seven Thousands Five Hundred Sixty

Two COnly) along with pendent lite and future inferest @ 13.50% wef

140212019 till realization and cosis of Rs. 1,775,255 (Rupees COne Lakh

Seventy Five Thousands Two Hundred Fifty Five Only) has become due

against you [ Joinlly and Severally)

2.ou are hereby directed to pay the above sum within 15 days of the receipls
of the notice, failing which the recovery shall be made in accordance with
the Recovery of Debis due o Banks and Financial Institutions Act, 1983 and
Fules thers under

3. You are hereby ordered to declare on an affidavit the pariculars of yours
assats onor before the next dale of hearing.

4. You are hareby ardared 1o appaar bafore the undersigned on 23/07/2021 at
10:30 a.m. for further proeceedings.

8. Im addition to the sumafaresaid, you will alzo be liabke 1o pay-

a) Such interesis as is payable for the period commencing
immediately after this notice of the certificate / execution proceedings.

b} Al cosis, charges and expanses incurred in respect of the service of this
natica and warrants and othar processes and all ather proceadings laken
far recovering the amount dus.

Givenundear my hand and seal of the Tribunal, an this date - 02/0712021.

Raal (DK Yarma)
i Recovary Officer-|,

DEBTS RECOVERY TRIBUNAL PUNE

SUNDAY, JULY 4, 2021
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SHREE SANT SHIROMANI MARUTI MAHARAJ SSKL
MAULINAGAR, BELKUND, TAL. AUSA, DIST. LATUR - 413520
On 127 July 2021 From 07:00 PM cnwards on our website www, srauctionasrs.co.in
Tha following Scrap Material will be sold, M S Heavy /M S Light I M 5 Tube / C |
Scrap [ M & Barrel /5 5 Tube [ Cable / Tyra ! M 5 Wire Rope [ Mylona Wire Rope /
Scrap Tent ! Cane Cutting Knives [ Gunny bags eic. Insp From 080752021 to
TMT2021 From 9:00 am to 4:00 Pm at Karkhana Site. For more details visit our
wabsita.

VILAS SAHARKARI SAKHAR KARKHANA LTD
UNIT-2, TONDAR, TAL.UDGIR, DIST.LATUR — 413563

On 137 Jully 2024 From 12:00 PM onwards on our website waww srauctionesrs co.in
The following Scrap Material will be sold. M S Steel / C | Scrap /| M S Turning [ G W
Turning / Scrap Bearing / Empty M 5 Barral f Empty Plastic Barral ! Scrap Battery
Brushing Shaft ! Nickel Screen / Brass Liner ! Scrap Computer & Computer Parts
Bullock Cart, Tyre - Disk! Eleciric Cable | Electric Material | Truck Tractor Nylen
wirgropa [ 5 5 Wire Matting | P P Bags | Empty Lime Plastic Bags etc. IMP Note :
Scrap Battery & E-waste material will be sold only to MPCB/CPCE License holder,
imsp Frorm 0B/07/2021 to 10/07/2021 & 1207/20241 From 9:00 am to 4:00 Pm a
Karkhana Site. For more details visit our website, 1

o

PODDAR

PODDAR HOUSING AND DEVELOPMENT LIMITED

ClM: L51905MH1982PLC 143066,
Poddar Group Budding, Mathuradas ME Compound, 128,
K. M. JOSHI ARG, LOWERPAREL (W), MURMEBAI MH 400013 1M,
Tl 0225651544272 Ermad s leam @ poddarhousing.com
Wiehaite: weow poddarhousing.com
NOTICE
(for the attention of Equity Sharehoakdars of the Company}
| Subject: Transfer of Equity Shares of the Company 1o Investor Education and
Protection Fund (IEPF) Demat Account

| MOTICE is herety given to the members pursasant to section 124(6) of the Companies Act,
| 2013, read with Fute & of Investor Education and Protection Fund Authonty (Acoounting
Audit, transfer and Befund) niles, 2006, as amended, (The Bules,

| Intarms of saction 124{&) of the Companies Act, 2013 read, with the Rules, af dividends
| remaining unpaid or unclaimed for a percd of seven years from the date of transfer to
Unpaid Dividend Account are required to be transfermed by the Company to the " Investor
| Education and Protection Fund' (IEPF). Suthonty established by the Ceniral Govemment.

| Shareholders are requasted o nobe thal the dvidend declaned dunng the financial year
| 201 314, which remained unpaid or unclaimed ko a pariod of seven years will be due to be
{ crecied to the |EPF in September 2021, The corresponding shares on which dividend
| rermaing unpaid or undaimed for seven consecutive yeans will also geld due 1o be translarmad

as per the procedure s&l owl in the rees, The details of such sharas [Rble 1o bea
| tramsferrad to IEPF are also made available on the website of the Company at
| it poddarbousing comiunpad_undaimead_amount. php

| The Company will, owesen, not franster such shares o the IEPF whene thens |5 a specific
| erder of the Courtiibunal resiraining any transfes of such shares or where the shares ang
{ wpothecated’ pledged under the Deposilones Act, 1996,

| Concemed sharehobders of the Company are hereby requested to claim the dividend

| declared during the financial year 2013-14 and onwards by 0 Saptember, 2021 failing
| which the Company, with & view 1o adhering with the requirements of the Rules, shall

o
AQadvertasings in
TENDER PAGES
Contact
SJITENNDRA PATIL
MNNOoObile INO_:
ODO2001 201 S

T =anmcddliame TNo. -

O T7A231021 5

| transfer the dividend for the financial year 2013-14 and the comesponding shares, 1o the
IEPF withoust any further nofice

Pleasa nate that no claim shall B2 agaimest the Company in respect of unclaimed dividend
| amount and shares transfarred Lo 1IEPF. Shareholders may claim the dividend and
| correspanding shares transfermad to IEPF including all benefits accruing on such shares,

it army, From the IEPF autharites afler following the procedure prascribed in the Bules.

In case the shareholders have any quenes on the subject matter and the Rules,
[ they may contact the Company's Reglstrar and Transter Agent, Link Inteme India
[ P¥l. Lid., ©= 101, 247 Park, LBS Mang, Vikhroli West, Mumbal- 400083,

Til: 022-49186000. Email:ml. helpdesk S linkinbme.co.in,

For Poddar Howsing and Development Limited

| Sﬁi“‘
| Place: Murnbal ‘innad Tank
| Digtec (63 Juby 2021 Company Secretany

CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT PUBLISHED ON MAY 20, 2021 AND DRAFT LETTER OF
OFFER DATED MAY 25, 2021 FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PENTOKEY ORGANY (INDIA) LIMITED

Registered Office: 45/47, Somaiya Bhavan, M. G.
Tel: +91 22

Road, Fort, Mumbai — 400 001, Maharashtra, India;

61702100/66951096; Fax: +91 22 22047297/66951096; Email: investorsi@pentokey.com:

Website: www.pentokey.com; Corporate Identification Number: L24116MH1986PLC041681

being issued in all the newspapers in which the original DPS was published

should be read as under:

&) DP5

The rawsed scheﬁula ni acn-.-mes pertmmng to the Qffer is sel !nrm uelu-.-.-
~ Activity

Ddg and D.—Jte

F'IJI:IlEIE ﬁ.nn':uunn:ernent (F’A}

F‘UI]EIEEtIDﬁ nf DF‘b in the newspapers
Flllrg |:|r thE: dmh |EHH -nf offer with SEBI
Last datP fnr a EI:II'I'I;:IE:’[ﬂ':'I.h_’ |:H_I:|

additional information from the Manager to the Offer)
|dentified Data*

Letter of Offer to be dispatched to shareholders

Last date for revising the Offer price’ number of shares

recommendation

Da1e of puhllcannn of I:Iﬁer l:lpenmg F'uIJIn: ﬂ.nnnunc&mpnt

I:Isl'rf' n! c:nfnmﬂnccment -::nf Tendmng_Fr*rn:m {ErHPr Dp[&nlng: Date)

Date of Expiry of Tendering Period (Offer Closing Date)

Last Datu far cl::-mpleuon of all raquiraments including Ea]rment uf r:unsmn:ratmn

8) Changes made to the Draft Letter of OHer (“DLOF") dated May 25, 2021
Following disclosures have been added to the DLOF:-

1. Background of the Acquirers

a. Acquirer 1 i3 holding a Permanent Account Number- AEOPK3E91C,

b. Acquirer 2 is holding a Permanent Account Number- AMAPKT951L.
c. Acquirer 3 is holding a Permanent Account Mumber- AMAPKT250NM.
d. Acquirer 4 is holding a Permanent Account Number- AMAPKTS53..,

Sr. Hu Name nl lha Anqulmrs
1 _Fu_fshuﬂam Kejriwal
2 |Vibhu Kejriwal
3 |Shantanu Purshottam Kejriwal
4 |Kostv Purshottam Kejriwal

| Total

from 3rd July, 2021,
OTHER INFORMATION

All the other terms and conditions remain unchanged

e E2 g =k

Takeover Requlations
5. The PA, DPS, Corrigendum and Letter of Offer will also be available on SEBI

e pnErgising ey

Saffron CGapital Advisors Private Limited

605, Sixth Foor, Centre Point, J.B. Nagar,

Andher (East), Mumbai - 400 059;

Tel. Mo.: +91 22 4082 0914/915;

Fax No.: +91 22 4082 0998,

Email id: openoffers@saffronadvisor.com;
Website: www. saffronadvisor.com;

Investor Grievance: invastorgriavance@@saffronadvisor.com;
SEBI Registration Number: INMODOD11211
Validity: Permanent

Contact Person: Mr. Amit Wagla/Gaurav Khandelwal

This Advartisament is being issved by, Saffron Capital Advisors Private Limited ('Manager to the Offer”), on behalf of, Mr. Purshottam Kejriwal ("Acquirer 17), Mr. Vibhu
Kejriwal (“Acquirer 27) Mr. Shantanu Purshottam Kejriwal (“Acquirer 37) and Mr. Kostuy Purshottam Kejriwal (“Acquirer 4”) (Acguirer 1, Acquirer 2, Acquirer 3 and
Acquirer 4 ane herginafter collectively referred to as “Acquirers”), pursuant to Regulation 18(7) of the Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeovers) Regulations, 2011 and subseguent amendments thereto, (“Takeover Regulations™) in respect of the open offer (“0fer") for acquisition of up to
15,99, 850 (Fiftesn Lakhs Ningty Nine Thousand Eight Hundred Fifty Only) fully pasd-up equity shares of face value of 310 each ("Equity Shares™}, representing 25.51%
of the Total Voting Share Capital of Pentokey Organy (India) Limited (“Target Company™) on a fully diluted basis, as of the tenth working day from the date of closure
of the tendering period of the open offer (“Total Vioting Share Capital”), frorn the eligible shareholders of the Target Company for cash at a price of T8.75/~ per equity
share. The DPS with respect to the aforementioned Offer was published on May 20, 2021 in all the editions of Financial Express (English National Daily), Jansatta (Hindi
National Daily) and Mumbai Lakshdeep (Marathi Daily - Stock Exchange situaled and Registered Office).

This Comigendum is being issued pursuant to changes/amendments advised by SEBI vide its letter number SEBIYHO/CFDVDCR-2/0W/P2021/13007/1 dated
June 22 2021. Capitalized terms used in this Corrigendum but not defined herein shall have the same meaning as assigned to them in the DPS. This Corrigendum is

The shareholders of the Target Company are requested to kindly note the following information related to the Offer in the DPS and Draft Letier of Oifer

Last date for SEBI obsarvations on draft letter of offer (in the event SEBI has not sought clarifications or |

Last Date by which the cormmittee of the independent directors of the Target Company shall give its

* ldentified Date is only for the purpose of determining the Equity Shareholders of the Target Company as on such date to whom the Letter u::lf Mfer woould be sent by Email
{ Post. It is clarifiad that all the shareholders holding Equity Shares of the Target Company (registered or unregisterad) (except the Acquirers and Promaoter and Promater
group of the Target Company) are eligible to participate in this Offer any time before the closure of thas Offer.

2. Acquirers had deposited more than 100% of the Offer Size in cash in escrow accounts maintained with ICICI Bank Limited. Pursuant to requiation 22(2) of the
Takeover Regulations, upon completion of 21 working days from the date of DPS, following activities have been completed:
2.1 On June 25, 2027, parties o thf' SPP. ha'.'e t:un s.umma’red she ‘EF‘A '.r.rherem [hf‘ %EIIEF&' h.a'uf' transiﬂr'ﬁ:l thFlr E.harf'hnldlng tu the Acquirers as per given below:

2.2 Acquirer 1 and his spousa, Mrs. Jyoti Devi Kejiwal have been appointed on the board of directors of the Target Company wef June 24, 2021.

3. The board of directors of the Target Company approved the shifting of registered office of the Targat Company from 45/47 Somaiya Bhavan, M.G. Road, Fort,
Murmbai 400 001 to 509, Western Edge |, Western Express Highway, Food Corporation of India Wearhouse, Borivali (E), Mumbai-400066, Maharashira with effect

References to various dates as mentioned in PA'DPS/DLOF should be read as per revised activity schedule as mentioned above.
The Open Offer shall continue and shall be complated as per the schedule 321 owt above and updated in the LOF s2nt to sharsholders of the Target Company,

The Acquirers accept full responsibility for the information contained in this Corrigendum and also for the obligations of the Acquirers as laid down in

's website (www_sebi.gov.in) and on the website of Manager to the Offer.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Original Day and Dale Revised

| Friday, 14 May, 2021
Friday, E1 May, EI}E1

| I'-.ﬂc;-nl:la;..' EI! May, & E{I21 _

| Monday, 14.Jun|= EI]E1 j

Monday, 21 June, 2021

| Wednesday, 23 June, 2021 |
| Wednesday, 30 June, 2021 |
| Tuesday, 6 July, 2021

Monday, 5 July, 2021
| Tuesday, 6 July. 2021
Wednesday, 7 July, 2021

| Tuesday, 20 July, EUE‘ _
' '-'-'l}dnﬂsda}r. 4 Augu:.r 20?1 '

Fru:ia].r 1-4 I":1a1.| EIZI21

Friday, : 21 May, : EIIIE1

Mﬂﬁdﬂj 31 May, EDET
Monday, T-fl Jung, E[IE1

Wednesday, 23 June, 2021

Friday, 25 June, 2021
Friday. 2 July, 2021
Thursday, 8 July, 2021

Wednesday, 7 July, 2021

| Thursday, 8 July, 2021
Friday, 9 July, 2021

Friday, 23 July, 2021
Friday, 6 August, 2021

Humhur of Eﬂl.lil]l Sharas anquwad '
92 40,000 |

7,065,573

10,00,000|

25 000 |

39,70,573 |

Datamatics

Business Solutions
Datamatics Business Solutions Limited
Plat No B- 5, Part B Cross Lane,

MIDC, Andher (East), Mumbai -400 093,
Maharashtra, India;

Tel. No.: +91 22 66712188, 66712001-6;
Fax Mo.: +91 22 66712209,

Email id: investorsgry@datamaticsbpm.com;
Website: www.datamaticsbpm.com

SEBI Registration Number: INROOODO0ETA
Validity: Permanent Registration
| Contact Person: Mr. Anand Bhilara

ACOUIRER 1 -
1105/06, WA BO, Whispering Paims, Lokhandwala Township,

ACQUIRER 3

East, Mumbai - 400107 Maharashira, India
o/

Place: Mumbai

Date; July 3, 2021

403-4, E-Wing, Whispering Palms, Lokhandwala Township, Akurli Road, Kandivall |

ACUUIRER 2 - |
Akurli Road, Kandivali East, Mumbai - 400101 Maharashtra, India
Sdv-

ACOUIRER 4 i

JC-802, Whizpering Palms, Lokhandwala Township, Akurli Road, Kandivall East,
Mumbai - 400107 Maharashira, India
a4/
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Matice ks hereby given for the infarmation of

[The Federal Bank Ltd. FZ301 7 T =700 ¢

Flot Mo 12, Sector-124, Dwarka. Mew Delhi- 110078 "'|"|:|ur F‘Lrﬁ_cl E1r|||_|r|q P..Jr!nl: F
Teel: 011- 46032455, E-mail: ndihiiifederalbank.co.in

NOTICE FOR PRIVATE SALE OF GOLD

in the following Gold loan accounts, with the under mentioned branches of the Bank,

which are overdue for redemption and which have not been regulansed so far in spite of

repeated notices, will be put for salzinthe branch on orafler 0T/0812021 as shown balow:
Branch | Venue: PLOT NO.12, SECTOR-12A, DWARKA, NEW DELHI - 110078

Regd. Office. Alwaye, Rerala

all cancemed that Gold Omaments pledged

| Nama Ale. No. Mame Alc. No.

Sahil Sharma 15456400004617 | Aviraj Sirchi 16456100030045
Chandan Kumar Gupla | 15456400004674 | Deepak Singh 164561000302062
Julie Biju John 15456200006671 |Renu Sharma 15456100030375
Akhilesh Tiwan 15456200006762 |Fenu Sharma 15456100030367
Sanlosh 1545620000714 gua}?;h Kurmar 12::21%3333;
Sanlosh 15456200007174 |23¥ WAL
Arn Sgh tsisao00menz | (B | eecatoonzars
ol S e Ervaniar R 15456100030452
Vijay Aggarwal 104961020565 | o iy Kumar 15456 100030573
Viay Agganwal 1496100025573 | ooy 2 Pathak 15456 100030672
Vipay Agganwal 19406 100025557 | o raya Pathak 15456100030664
Rashmi Fani 15456400004418 Fali Rami 15456 100030680
C Mohanan 13456400003551 |vogesh Yaday 15456 100030730
C Mohanan 15456400003569 | Chanchal Saini 15456 100030755
C Mohanan 15456600000043 | Neeraj Yaday 15456100030771
C Mohanan 15456600000084 | Mesraj Yaday 16456100030780
Suddarth 15456 100030037 | Mahesh Kumar Gautan] 15456100030797

Place: Mew Delhi
Date: 04.07.2021

Eranch Manager,
{The Federal Bank Ltd.)
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IWIPORTANT

WWhilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions wwith companies,
associations or individuals
advertising in its nevvspapers
or Publications. We therefore
recommend that readers
make Nnecessary iNnquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

PENTOKEY ORGANY (INDIA) LIMITED

Registered Office: 45/47, Somaiya Bhavan, M. G. Road, Fort, Mumbai -

Tel: +91 22

400 001, Maharashtra, India;
61702100/66951096; Fax: +91 22 22047297/66951096; Email: investors@pentokey.com;

Website: www.pentokey.com; Corporate Identification Number: L24116MH1986PLC041681

This Advertisement is being issued by, Saffron Capital Advisors Private Limited ("Manager to the Offer’), on behalf of, Mr. Purshottam Kejriwal (“Acquirer 17), Mr. Vibhu
Kejriwal (“Acquirer 2") Mr. Shantanu Purshottam Kejriwal (“Acquirer 3") and Mr. Kostuv Purshottam Kejriwal (“Acquirer 4") (Acquirer 1, Acquirer 2, Acquirer 3 and
Acquirer 4 are hereinafter collectively referred to as “Acquirers™), pursuamt to Regulation 18(7) of the Securities and Exchange Board of India (Substantial Acquisition of
ahares and Takeovers) Regulgtions, 2011 and subsequent amendments thereto, (“Takeover Regulations™) in respect of the open offer (“0ffer”) for acquisition of up fo
15,989,850 (Fifteen Lakhs Ninety Nine Thousand Eight Hundred Fifty Only) fully paid-up equity shares of face value of 10 each (“Equity Shares"),. representing 25.91%
of the Total Voting Share Capital of Pentokey Organy (India) Limited (“Target Company”) on a fully diluted basis, as of the tenth working day from the date of closure
of the tendering period of the open offer (“Total Voting Share Capital™), from the efigible shareholders of the Target Company for cash at a price of T6.75/- per aquity
share. The DPS with respect to the aforementioned Otter was published on May 20, 2021 in all the editions of Financial Express (English National Daily), Jansatta (Hindi

National Daily) and Mumbai Lakshdaep (Marathi Daily - Stock Exchange situated and Registerad Office).

This CGorrigendum is being issued pursuant to chamges/amendments advised by SEBI vide its lefier number SEBVHD/CFD/DCR-Z2/0WP2021,/13007/7 dated
June 22, 2021, Capitalized terms used in this Corrigendum but not defined herain shall have the same meaning as assigned o them in the DPS. This Corrigendum is

being issued in all the newspapers in which the original DPS was published.

The shareholders ol the Target Company are requested lo kindly note the following information related to the Offer in the DPS and Draft Letter of OHer

ghould be read as
A DPS

under:

The revised schedule of aclivities perfaiming to the Offer is set forth balow:

| Day and Date

Activily

|Public Announcement (PA)

|Publication of OPS in the newspapers
|Filing of the draft letter of offer with SEBI
|Last date for a competitive bid

Last date for SEBI observations on draft letter of offer (in the event SEBI has not sought clarifications or

{additional information from the Manager to the Offer)

rl:Ienn!lE'-:I Elatr*

LFT[F'F n1 I:h‘f i 1r:- be dlspatnhaﬁ o s'urehl:l dPrs a
L:| st |Z|EI1E" fnr ravising the Offer price/ numher |:|f sh:are:.
Last Date hy which the committee of the independent directors of the Target Company shall give its

|recommendation

Date of publication of Offer Opening Public Announcemeant

Date of commencement of Tendering Period (Offer Opening Date)

Dale of Expiry of Tendering Period (Offer Closing Data)

Ld:.1 Date for completion of all n:gmrE*mentb including payment of consideration

Original Day and Date

Friday, 14 May, 2021
Friday, 21 May, 2021
Monday, 31 May, 2021
Monday, 14 June, 2021

Monday, 21 June, 2021

| Wednesday, 23 June, 2021 |
| Wednesday, 3[!' .JIJﬁF' 30?1 .
Tuesday, IE..Jl.ll},rL ?I]-21

Monday, 5 July, 2021

Tuesday, & Juky, 2021
Wednesday, 7 July, 2021
Tuesday, 20 July, 2021 |
| Wednesday, 4 August, 2021 |

* |dentified Date is only for the purpose of determining the Equity Shareholders of the Targel Company as unc such date 1o whom the Letter of Offer would be sent by Emaul
/ Post, It is clarified that all the sharehiolders holding Equity Shares of the Target Company (registered or unregisterad) (except the Acgquirers and Promoter and Promoter

group of the Target Company) are eligible to participate in this Offer any time before the closure of this Offer.

B)

Changes made to the Draft Letier of Offer (“DLOF™) dated May 25, 2021

Following disclosures have been added 1o the DLOF:-

1. Background of the Acquirers

4. Acquirer 1 1s holding a Permanent Account Number- AEQPK3991C.

b, Acquirer 2 is holding & Permanent Account Number- AMAPKTS1L.
¢. Acquirer 3 is holding a Permanent Account Number- AMAPKTS50M.
d. Acquirer 4 i3 holding & Permanent Account Number- AMAPETI53.

2. Acquirers had deposited more than 100% of the Offer Size in cash in escrow accounts maintained with ICICI Bank Limited. Pursuant to regulation 22(2) of the

Takeover Reguiations, upon completion of 21 working days from the date of DPS, following activities have been completed:

2 1 0n June 25, 2021, parties to the SPA have consummated the SPA wherein the Sellers have transfarred their sharehol mng 10 the Acquirers as per given below:

| shantanu Purshottam Kejriwal

| &r. No. I'damr. of the hcqulrﬂrs
1 _F‘urshntlam I{Eana
2 | Vibhu Kejriwal
3.
4

| Total

E 2 Acquirer 1 and his spouse, Mrs, Jyoli Devi RKejriwal have bean appointed on the board of directors of the Target Company l.l.IEF June 24, 2021,

3. The board of directors of the Target Company approved the shifting of registered office of the Target Company from 4547 Somaiya Bhavan, M.G. Road, Fort,
Wumbai 400 0071 to 509, Western Edge 1, Western Express Highway, Food Corporation of India Wearhouse, Borivali (E), Mumbai-400066, Maharashira with effect

| Kostuy Purshottam Kejriwal

from 3rd July, 2021.
OTHER INFORMATION

1.  References to variops dates as mentioned in PA/DPSDLOF should be read as per revised activity schedule as mentioned above,
The Open Offer shall continue and shall be completed as per the schedule set out above and updated in the LOF sent to shareholders of the Target Company.

2.
3. Allthe other terms and conditions remain unchangsd
4

The Acquirers accept full responsibility for the information contained in this Comigendum and also for the obligations of the Acquirers as laid down in

Takeower Regulations.

5. The PA, DPS, Comigendum and Letter of Offer will also be available on SEBI's website (www.sebi.govin) and on the website of Manager to the Offer,

[SAFFRON

#8888 crorgising ideas

Satiron Capital Advisors Private Limited

605, Sixth Floor, Centre Paint. J.B. Nagar,

Andheri (East), Mumbai - 400 059;

Tel. No.: +91 22 4082 0914/915;

+91 22 4082 0999,

Email id: openoffersisatironadvisoncom;
Website: www saffronadvisorcom;

Investor Grievance: invesiorgnevance@saffronadvisor.com;
SEBI Registration Number: INMOG0011211
Validity: Permanent

|Contact Person: Mr. Amit Wagle/Gaurav Khandelwal

Fax MNo.:

=

| Datamatics Business Solutions Limited
{Plot Mo B- 5, Part B Cross Lane,
[MIDC, Andheri (East), Mumbai -400 093,
(Maharashtra, India:
(Tel. Mo.:

(Validity: Permanent Registration

Humher of Equl’qr Sharlas &[:qmn:d

Datamatics
Business Solutions

+91 22 66712188, B6712001-6;
|Fax No.: +91 22 66712209;
Email id: investorsgrydndatamaticsbpm.com;
| Website: www.datamaticsbpm.com

{SEBI Registration Number: INRDDDOODDEY 4

|Gontact Person: Mr. Anand Bhilare

ISSUED BY MANAGER TO THE I}FFEH ON BEHALF OF THE AEEIJIFIEF.‘S

ACQUIRER 1

ACQUIRER 2

1106/06, WA BA, Whispering Palms, Lokhandwala Township, Akurli Road, Kandivali East, Mumbai -
/-

400701 Maharashira, India

Revised

Friday. 14 May, 2021
Friday. 21 May, 2021
Monday, 31 May, 2021
Monday, 14 June, 2021

Wednesday, 23 Juna, 2021 _

Friday, 25 June, 2021
Friday, : 2 Jul],r, 2I]E1
Thursday, 8 July, 2021

Wednesday, 7 July, 2021

Thursday, 8 Juby, 2021
Friday, 9 July, 2021
Friday, 23 July, 2021

Friday, 6 August, 2021

22,40,000)
7.05.573]
10,00,000|
25,000
39,70,573|

ACOUIRER 3

ACQUIRER 4

403-4, E-Wing, 'l.ﬁ.l;,:n_ispf_:r'rng Falms, Lokhandwalay Township, Akurli Road, Kandivali

Place: Mumbai
Date: July 3, 2021

Easl Mumbal - 400101 Maharashira, India
Sd/-

JC-802, Whisparing Palms, Lokhandwala Township, Akurli Road, Kandival Ea'::t
Mumbai - 400101 Maharashtra, India

Sil/-
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“Transcon Ramdev Plaza” being constructed by
Transconlconica Private Limited (formerly known
as Sanjay Construction and Finance Put. Ltd.)
(“the Promoter”) bearing RERA registration
number P51800010457 on the property and as
more particularly described in the Schedule
hereunder written (The aforesaid 49 Units are
collectively referred to as “the said Units”).

Our Client has filed a RERA Complaint No.
£C006000000197464 of 2021 before the
Maharashtra Real Estate Regulatory Authority,
Mumbai in respect of the said Units seeking such
reliefs as mentioned therein including inter-alia
for an order restraining the Promoter from
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Tel: +91 22 61702100/66951096; Fax: +91 22 22047297/66951096; Email: investors@pent
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creating any third party interest in respect of the . ] . ) . ] o ] o . . Y )
said Units and/or any of them. This Advertisement is being issued by, Saffron Capital Advisors Private Limited (‘Manager to the Offer’), on behalf of, Mr. Purshottam Kejriwal (“Acquirer 1”), Mr. Vibhu
Further, our Client has also filed and registered ais Kejriwal (“Acquirer 2”) Mr. Shantanu Purshottam Kejriwal (“Acquirer 3”) and Mr. Kostuv Purshottam Kejriwal (“Acquirer 4”) (Acquirer 1, Acquirer 2, Acquirer 3 and
pendens notice dated 2 July, 2021 in respect of Acquirer 4 are hereinafter collectively referred to as “Acquirers”), pursuant to Regulation 18(7) of the Securities and Exchange Board of India (Substantial Acquisition of
the aforesaid Complaint in relation to the said Units Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto, (“Takeover Regulations”) in respect of the open offer (“Offer”) for acquisition of up to
with the Sub-registrar of Assurances at Andheri 15,99,850 (Fifteen Lakhs Ninety Nine Thousand Eight Hundred Fifty Only) fully paid-up equity shares of face value of 10 each (“Equity Shares”), representing 25.51%
bearing registration number BDR-1-8031-2021. of the Total Voting Share Capital of Pentokey Organy (India) Limited (“Target Company”) on a fully diluted basis, as of the tenth working day from the date of closure
All persons are hereby required to take notice of of the tendering period of the open offer (“Total Voting Share Capital”), from the eligible shareholders of the Target Company for cash at a price of Z8.75/- per equity
the aforesaid and are warned not to deal with the share. The DPS with respect to the aforementioned Offer was published on May 20, 2021 in all the editions of Financial Express (English National Daily), Jansatta (Hindi
Promoter and/or with respect to any of the said National Daily) and Mumbai Lakshdeep (Marathi Daily - Stock Exchange situated and Registered Office).
Units belonging to our Client and any person . . ) o . o
doing so will do so at his/her/their own risk and This Corrigendum is being issued pursuant to changes/amendments advised by SEBI vide its letter number SEBI/HO/CFD/DCR-2/0W/P/2021/13007/1 dated
consequences and such acts/transaction shall June 22, 2021. Capitalized terms used in this Corrigendum but not defined herein shall have the same meaning as assigned to them in the DPS. This Corrigendum is
not be binding upon our Client and/or in respect of being issued in all the newspapers in which the original DPS was published.
any ofthe said Units which you may please note. The shareholders of the Target Company are requested to kindly note the following information related to the Offer in the DPS and Draft Letter of Offer
THE SCHEDULE REFERRED TO HEREINABOVE should be read as under:
(Description of the said Units) A) DPS
The units admeasuring approximately 15,822.22) | o avised schedule of activities pertaining to the Offer is set forth below:
square feet (carpet area) as detailed hereunder,
on the Lower Ground Floor in the building to be Activity Original Day and Date Revised
known as “Transcon Ramdev Plaza” (“the said Day and Date
Building”) along with the corresponding car Public Announcement (PA) Friday, 14 May, 2021 Friday, 14 May, 2021
parking out of the area admeasuring 16,231.80 Publication of DPS in the newspapers Friday, 21 May, 2021 Friday, 21 May, 2021
sq. ft. located on the lower Ground Floor proposed Filing of the draft letter of offer with SEBI Monday, 31 May, 2021 Monday, 31 May, 2021
to be constructed on a portion of all those several Last date for a competitive bid Monday, 14 June, 2021 Monday, 14 June, 2021
ieces and parcels of land bearing Final Plot Nos. Last date for SEBI observations on draft letter of offer (in the event SEBI has not sought clarifications or
9% 95 9,97, 98,99, 100, 101, 102 and 10| | |adcitonal information from the Manager o th Offe) Monday, 21 June, 2021 | Wednesday, 23 June, 2021
and 106 (part) and 12.20 meters wide, Ist TP Identified Date* Wednesday, 23 June, 2021 Friday, 25 June, 2021
road situate, lying and being at Village Vile Parle, Letter of Offer to be dispatched to shareholders Wednesday, 30 June, 2021 Friday, 2 July, 2021
Taluka Andheri, District Mumbai Suburban Last date for revising the Offer price/ number of shares Tuesday, 6 July, 2021 Thursday, 8 July, 2021
situated in the Registration District of Town Last Date by which the committee of the independent directors of the Target Company shall give its
Planning Scheme Ngo. VI, Santacruz (West) of recommendyation P ¢ pany g Monday, 5 July, 2021 Wednesday, 7 July, 2021
Andheri within the Registration district and sub- Date of publication of Offer Opening Public Announcement Tuesday, 6 July, 2021 Thursday, 8 July, 2021
district of Mumbai Suburban. Date of commencement of Tendering Period (Offer Opening Date) Wednesday, 7 July, 2021 Friday, 9 July, 2021
SR. UNITS | RERA CARPET AREA Date of Expiry of Tendering Period (Offer Closing Date) Tuesday, 20 July, 2021 Friday, 23 July, 2021
NO. (in square feet) Last Date for completion of all requirements including payment of consideration Wednesday, 4 August, 2021 Friday, 6 August, 2021
1. LG01 261.78 * |dentified Date is only for the purpose of determining the Equity Shareholders of the Target Company as on such date to whom the Letter of Offer would be sent by Email
2 1602 328.62 / Post. It is clarified that all the shareholders holding Equity Shares of the Target Company (registered or unregistered) (except the Acquirers and Promoter and Promoter
3 1G04 171.25 group of the Target Company) are eligible to participate in this Offer any time before the closure of this Offer.
4 LGO5 629.15 B) Changes made to the Draft Letter of Offer (“DLOF”) dated May 25, 2021
5. LG06 312.80 Following disclosures have been added to the DLOF:-
6. LG07 927 44 1. Background of the Acquirers
7 1608 688.68 a. Acquirer 1 is holding a Permanent Account Number- AEOPK3991C.
’ ) b. Acquirer 2 is holding a Permanent Account Number- AMAPK7951L.
8. LG03 584.70 c. Acquirer 3 is holding a Permanent Account Number- AMAPK7950M.
9. LGI0 615.48 d. Acquirer 4 is holding a Permanent Account Number- AMAPK7953J.
i? tgig g?;% 2. Acquirers had deposited more than 100% of the Offer Size in cash in escrow accounts maintained with ICICI Bank Limited. Pursuant to regulation 22(2) of the
’ ' Takeover Regulations, upon completion of 21 working days from the date of DPS, following activities have been completed:
12. L620 296.01 2.1 OnJune 25, 2021, parties to the SPA have consummated the SPA wherein the Sellers have transferred their shareholding to the Acquirers as per given below:
13. LG21 199.88 - - -
Sr. No. |Name of the Acquirers Number of Equity Shares acquired
1 L6z 197.19 1 [Purshottam Kejriwal 22,40,000
15| 1623 331.77 2 |Vibhu Kejriwal 7,05,573
16. LG24 395.36 3 |Shantanu Purshottam Kejriwal 10,00,000
17. LG25 395.46 4 Kostuv Purshottam Kejriwal 25,000
18. | 1626 34552 Total 39,70,573
19. LG27 34552 2.2 Acquirer 1 and his spouse, Mrs. Jyoti Devi Kejriwal have been appointed on the board of directors of the Target Company wef June 24, 2021.
20. LG28 345.52 3. The board of directors of the Target Company approved the shifting of registered office of the Target Company from 45/47 Somaiya Bhavan, M.G. Road, Fort,
21. LG29 345.52 Mumbai 400 001 to 509, Western Edge I, Western Express Highway, Food Corporation of India Wearhouse, Borivali (E), Mumbai-400066, Maharashtra with effect
22. LG31 370.49 from 3rd July, 2021.
2. 1632 305.15 OTHER INFORMATION
24. LG37A 328.19 1. References to various dates as mentioned in PA/DPS/DLOF should be read as per revised activity schedule as mentioned above.
25. LG38 345.09 2. The Open Offer shall continue and shall be completed as per the schedule set out above and updated in the LOF sent to shareholders of the Target Company.
26. LG39 345.09 3. All the other terms and conditions remain unchanged
27. LG40 345.09 4. The Acquirers accept full responsibility for the information contained in this Corrigendum and also for the obligations of the Acquirers as laid down in
28. LG4l 345,09 Takeover Regulations.
29. 1642 395,57 5. The PA, DPS, Corrigendum and Letter of Offer will also be available on SEBI’s website (www.sebi.gov.in) and on the website of Manager to the Offer.
30. LG43 185.67
3L LG44 299.99 .
32| 65 322.05 SAFFRON S Datamatics
33. LG46 306.66 ® @ o o o cnergising ideas BUSIneSS SO|utI0nS
34. L647 398.37 Saffron Capital Advisors Private Limited Datamatics Business Solutions Limited
35. LG43 48373 605, Sixth Floor, Centre Point, J.B. Nagar, Plot No B- 5, Part B Cross Lane,
36. LG49 512.79 Andheri (East), Mumbai - 400 059; MIDC, Andheri (East), Mumbai -400 093,
37. LG50 244 45 Tel. No.: +91 22 4082 0914/915; Maharashtra, India;
38. LG60 34821 Fax No.: +91 22 4082 0999; Tel. No.: +91 22 66712188, 66712001-6;
39 Le61 150.78 Email id: openoffers@saffronadvisor.com; Fax No.: +91 22 66712209;
’ ' Website: www.saffronadvisor.com; Email id: investorsqry@datamaticsbpm.com;
40. 1G62 148.86 Investor Grievance: investorgrievance@saffronadvisor.com; Website: www.datamaticsbpm.com
41 LG63 190.30 SEBI Registration Number: INM000011211 SEBI Registration Number: INR000000874
42. LG68 155.97 Validity: Permanent Validity: Permanent Registration
13. LG73 358.11 Contact Person: Mr. Amit Wagle/Gaurav Khandelwal Contact Person: Mr. Anand Bhilare
4.1 1675 245,63 ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS
.| Lo76 306.88 ACQUIRER 1 \ ACQUIRER 2
4. | 1686 4090 1105/06, WA B9, Whispering Palms, Lokhandwala Township, Akurli Road, Kandivali East, Mumbai - 400101 Maharashtra, India
47. LG87 65.55 Sd/-
48| LG8 65.98 ACQUIRER 3 ACQUIRER 4
4. LG89 63.61 403-4, E-Wing, Whispering Palms, Lokhandwala Township, Akurli Road, Kandivali | 3C-802, Whispering Palms, Lokhandwala Township, Akurli Road, Kandivali East,
Dated this 4" day of July, 2021 East, Mumbai - 400101 Maharashtra, India Mumbai - 400101 Maharashtra, India
Sd/- Sd/-
Sd/-
Dhaval Vussonji & Associates Place: Mumbai
Advocates and Solicitors Date: July 3, 2021




